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 Hon.S.Zaheer Hasan, V.C.
Hon, Ajay Johri, A.M.

(By Hon.S.Zaheer Hasan, V.Ca)

The plaintiff's case is that he was werking :

88 a Fitter in Railway Steam Loca Shed Jhansi Grade=I

§ The scale af Rs.380 - 560.  On 27,6,82 and 13,7.82 tests

were held and a pansl uas prepared. The plaintiff was not

invited because he was iying 111 A sugplementary test 4

-

was alsg held on 13,7.82 to which also the plaintiff uwas

ROE 1nvited though he was declared Fit or 17.7.82.  8g ths

plaiptiff filed a suit with : prayer tinat the aforssaid

sel i which toc place on 27.6.82 and 13.7.82 shoull

be stayed., It was further irayed that the plaintiff will &S

deemed to have bean selected on thse iforesaid date of

salection. Selections have already boen made and the
b fA Persons on that basis had started workime leno ago. There ;ﬁ
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E » 18 ne gusstion of grantino relief number 1, As regsrds 47
fi

relief Number 2°'it was contended that the suit is bad fer

L

non-joinder of necessary parties meganing thereby the
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Persans have already been selected and promcted, The

A gkt
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fiunsif haes held that these persons are nNgcessary pa
and they should be impleaded. < |
transfer to this Tribunal under Sacticn 29 nf
Administrat dve Tribunals Rct XIII of 1935
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has now ratirad and it was conceded thﬁﬁ“

;:_nsﬂagﬁaxy ta implaad thnae papaghg
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